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Per CORAM.  
 
 This appeal has been filed by the Revenue against Order-in-

Appeal No. 08/RAN/2016-17 dated 03.06.2016 passed by the 

Commissioner of Central Excise & Service Tax, Ranchi-I.  

2. Shri D. Haldar, Ld. AC (AR) appeared on behalf of the Revenue 

and reiterated the grounds of appeals.   

3. Heard both sides and perused the appeal records.  
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4. On perusal of records, we find that the amount involved in this 

case is below the monetary limit of Rs. 10 lakhs. The present case falls 

under exclusion clause 3(c) of the National Litigation Policy introduced 

vide Board’s Instruction dated 17.12.2015 which has been deleted vide 

Instruction F. No. 390/Misc./116/2017-JC dated 04.04.2018. 

Accordingly, the appeal is dismissed under litigation policy. Stay 

petition also stands disposed of. 

(Dictated and pronounced in the open court.) 

 

      
       
  (Bijay Kumar)                      (P.K.Choudhary) 
Member(Technical)                            Member(Judicial) 
 
Pooja. 
 


